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The Goa, Daman and Diu Village Panchayats Regulation
(Amendment) Bill, 1976

(Bill No. 8 of 1976)

A
BILL

further to amend the Goa, Daman and! Diu Village
Panchayats Regulation, 1962.

Be it enacted by the Legislative Assembly of Goa,
Daman and Diu in the Twenty-sevecnth Year of the
Republic of India as follows: —

1. Short title and commencement. — (1) This Act
may be called the Goa, Daman and Diu Village Pan-
chayats Regulation (Amendment) Act, 1976.

(2) It shall come into force at once.

2. Amendment of section 39. —In sec-
tion 39 of the Goa, Daman and Diu Village
Panchayats Regulation, 1962, in sub-sec- Regula-
tion (1), after clause (m), the following tion 9 of
clause shall be inserted, namely: — 1962.

“(m-1) fees for use of slaughter house esta-
blished by Village Panchayat;”.
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